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Nau Del

/ NOTIFICATION
o INCOME TAX
No, )07 (FoN0.203/204/82-1TAR.I1) s 14|
gefieral information that the inatitution
approved by Deapartment of Science & Tech
ths prescribed suthority for the purposas
- sub=section (1) of Ssction 35 of the In
" Tead with Rule 6 of the Income=tax Rules
category "Agsociation® in the arsa of otf
‘epplied sciences .subject to the following

- 1)

That the Childs Trust Medicel Receny
will meintain a sepsrate eccount of
for scientific research, o

That the soid Institute will fupnish
of its scientific research sctivitie
Authority for every fimancial year &
be lald dowun and intimoted %o them f
30th April each yeer,s : _

i1)

That the sz2id Institute will submit
Ruthority by 30th June cach yesy o ¢
ennual accounts shouing their total
and balence cheet shouwing its asscts
copy of esch of these
- of Incomes~tax,

iii)

b
i

© Childs Trust Mediesl Ressarch Foundafioh, Madros.
* - . . i._ . -

_ This notifi
to 16-8<1885,

cati#ﬁ'is-eff&atiwa'ﬁor a

P

GOVERNMENT OF INDIA. |
. OF REVENUEY |

L

documents to th

X

OF THE GAZETIE OF INDIA
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is hereby notified for
mentioned below has been
olagy, New Delhi,
of clatise {ii) of

mewtax Act, 1951
1962 under the

ar natupal ond

conditiongs=

ch Foundetion, Madyas
the sums recsived by it

annuzl retumns
to the Prescribed
t guch forme 28 may
pr .this purpose by

;0 the Prescribed
boy of their audited
indome and expenditure
| liabilitfes with a

jo concerhed LCommissiomer

petiod from 16-8-1982
. -;\ T
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